PRESS NOTE

Standards for Caffeinated Beverages and use of blue tint in plastic container

FSSAI has notified the Standards for Caffeinated Beverages and use of blue tint in
plastic container.

Z, The standards for caffeinated beverages prescribes the limit of caffeine at level
not less than 145 mg per liter and not more than 300 mg per liter and other ingredients
(Taurine, D-glucurono-Y-lactone, Inositol, Pantothenic Acid)/vitamins to be added in
the Caffeinated Beverages. It also prescribes the specific labeling requirements for
caffeinated beverages.

Any additional item or ingredient proposed to be added other than the
substances prescribed in the standards will be subject to approval by the Food
Authority after safety assessment and substantiating scientific evidence.

3. The standards for blue tint to be used in plastic container of five liter and above
has also been prescribed as per the IS: 9833 and IS: 9845 so as to maintain the aesthetic
value of reusable plastic containers.

These standards shall come into force on the date of their publication in the
Official Gazette and Food Business Operator shall comply with all the provisions of
these regulations by 1st July, 2017
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MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 2nd December, 2016.

F. No. P.15025/93/2011-PFA/FSSAl.Whereas the draft of the Food Safety and Stand#&waisd
Products Standards and Food Additives) Amendmegulagons, 2013 were published as required under
sub- section (1) of section 92 of the Food Safaty &tandards Act, 2006 (34 of 2006), vide notifmabf the
Food Safety and Standards Authority of India nunfbbio. 5/15015/30/2011 dated theé"¥8pril, 2013 in the
Gazette of India, Extraordinary, Part Ill, Sectiyrinviting objections and suggestions from thespas likely
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to be affected thereby, before the expiry of theggeof thirty days from the date on which the @spof the
Official Gazette containing the said notificatioens made available to the public;

And whereas the copies of the said Gazette were regilable to the public on the"™L.8pril, 2013;

And whereas the objections and suggestions recdioed the public in respect of the said draft

regulations have been considered by the CentraéfBawent;

Now, therefore, in exercise of the powers confelrgdtlause (e) of sub - section (2) of section 92

read with section 16 of the said Act, the Food fyafaend Standards Authority of India hereby makes th
following regulations further to amend the Foodébafand Standards (Food Products Standards and Food
Additives) Regulations, 2011, namely.

2.

Regulations

Short title and commencement.—1) These regulations may be called the Food SaietyStandards
(Food Products Standards and Food Additives) Témitte Amendment Regulations, 2016.

(2) They shall come into force on the date of tipeiplication in the Official Gazette and Food Besis
Operator shall comply with all the provisions oésle regulations by*luly, 2017.

In the Food Safety and Standards (Food Productsi&tds and Food Additives) Regulations, 2011,-

a) In regulation 2.10, in sub-regulation 2.10.6, fre@tto “BEVERAGES NON —-ALCOHOLIC -
CARBONATED?", after clause 1, the following claudeadl be inserted, namely: -

“2. Caffeinated Beverage. -
The following are the standards for caffeinateddoages:

() Water used in preparation of caffeinateddoages should conform to the standards of padkage
drinking water as prescribed in regulation 2.10f8the Food Safety and Standards (Food
Products Standards and Food Additives) RegulatOi].

(m Essential Composition: It shall contain not lesanti45mg per liter and not more than 300
mg per liter total caffeine from whatever sourdasay be derived in the formulation of the product.

({11)) Optional ingredientdt may contain the following:

Any of the substances listed in column (1) of diglé given below provided that the amount of that
substance is not more than the amount specifigdl@tion to that substance in column (2) of the
table:

(A) Any additional item or ingredient proposed to beextl (other than the substances prescribed
in the said table will be subject to approval bg fhood Authority after safety assessment and
substantiating scientific evidence.

(i) A declaration tonsume not more than 500 ml per dayshall be made on the label that
represents the per day quantity.

(i)  The per day quantity is the maximum amountaffeinated beverage (as package or serves)
that is consumed in one day and determined asbhtlswse (iii).

(i)  Where any one of the substances given inmwiy1) of the following table is consumed at

the maximum level given in column (2), it shall regent the per day quantity and the declaration
shall be made on the basis of the number of patkerges that cumulatively delivers this amount
when consumed in a day.

Explanation: if taurine is used at 1000mg and Dzgtono-Y-lactone at 300mg in a 250ml pack the
per day quantity is reached by consuming 2x250rckpand represents the one-day quantity. If the
pack size is a 125ml bottle, then the per day dtyastreached by consuming 4x125ml bottles.”
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(B) The vitamins namely, thiamine, riboflavin, niacuitamin B6, vitamin B12 may be added at
one Recommended Daily Allowance level (100% Reconded daily allowance)

TABLE
Column (1) Column (2)

Substance Maximum amount per day consumption
Taurine 2000mg

D-glucuronoY-lactone 1200mg

Inositol 100mg

Pantothenic Acid 10mg

(V) In respect of ingredients, flavors, sweeteners, dfoadditives, contaminants and

microbiological requirement the product shall conido the standards for carbonated water.

(V) Labelling: The product shall comply with all proniss of General Labelling requirements of
Food Safety and Standards (Packaging and LabelRegulations, 2011 for pre-packaged foods, with
the following additional provisions: -

a) High Caffeine:*X mg/serving size” (where X is the amount of caffeine in milligramerp

pack/serve;

b) Prominent display of cautidiNot recommended for children, pregnant or lactating women,
persons sensitive to caffeine.”;

b) in sub - regulation 2.10.7, after clause 4, thiofahg clause shall be inserted, namely: -

“5. Blue tint as provided in Indian Standard, I8339 may be allowed in plastic container of fiverdiand
above made of poly carbonate and Poly Ethylenephi¢halate (PET) used for Packaging mineral water:

Provided the overall migration of pigment/colouedsn container should not exceed 60 mg/liter

as per 1S: 9845.7;

c) in sub-regulation 2.10.8, after clause 5, the foilm shall be inserted, namely: -

“6. Blue tint as provided in Indian Standard, I8339 may be allowed in plastic container of fiverdiand
above made of poly carbonate and Poly Ethylenepht¢halate (PET) used for packaging packaged

drinking water:

Provided the overall migration of pigment or colawsed in container should not exceed 60

mg/liter as per IS: 9845.”.

[ADVT. lll/4/Exty./333(187-Q]
PAWAN AGARWAL, Chief Executive Officer

Note. -The principal regulations were published timee Gazette of India, Extraordinary, Part I,
Section 4, vide notification number F. No. 2-15@B2010, dated the 1st August, 2011 and
subsequently amended vide notification numbers:

(i) F.No. 4/15015/30/2011, dated th& June, 2013;

(i) F.No. P.15014/1/2011-PFA/FSSAI, dated th& didne, 2013;

(i)  F.No.5/15015/30/2012, dated the™.Ruly, 2013;

(iv) F.No. P.15025/262/13-PA/FSSAI dated tffeliecember, 2014;

(v) F. No.1-83F/Sci.Pan-Noti/FSSAI-2012 dated ti8 Eebruary, 2015;
(vi) F.No. 4/15015/30/2011, dated th& August, 2015;

(vii)  F.No P. 15025/263/13-PA/FSSAI, dated tfeNbvember, 2015;
(vii) F.No. P.15025/264/13-PA/FSSAI, dated tH&November, 2015;
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(ix) F.No P.15025/261/2013-PA/FSSAI, dated th& M8vember, 2015;
x) F.No. P.15025/208/2013-PA/FSSAI, dated th€ WB8vember, 2015;
(xi)y  F.No. 7/15015/30/2012, dated thé"I8ovember, 2015;

(xii)  F.No.1-10(1)/Standards/SP(Fish and FisheResducts)/FSSAI- 2013, dated "L January,
2016;

(xii)  No. 3-16/Specified Foods/Notification(Féd\dditive)/FSSAI-2014, dated“May, 2016;
(xiv)  F.No. 15-03 Enf/[FSSAI/2014, dated™3une, 2016;

(xv) No. 3-14F/Notification (Nutraceuticals)3BAI-2013, dated 3July, 2016;

(xvi)  F.No. 1-12/Standards/SP (Sweets, Confeetip)/FSSAI-2015, dated £5uly, 2016;

(xvii) F. No.1-120(1)/Standards/Irradiation/FSS®15, 23 August, 2016;

(xviii) F.No. 11/09/Reg/Harmoniztn/2014, dateli September, 2016;

(xix)  F.No. Stds/CPLQ.CP/EM/FSSAI-2015, dated $&ptember, 2016;

(xx)  F.No.11/12/Reg/Prop/FSSAI-2016, datel O&tober, 2016;

(xxi)  F.No0.1-110(2)/SP (Biological Hazards)/FS&®I10, dated 10October, 2016;

(xxii) F.No. Stds/ SP (Water & Beverages) Notif5AI-2016, dated 25th October, 2016 and

(xxiii) F. No.1-11(1)/Standards/SP(Water & Bevers)eSSAI-2015, dated the 15th November,
2016.
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